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'IBE CENTRAL ADMINIS'IRATIVE 'IRIBUN~.L, JAIPUR BENCH, JAIPUR 

Date of oraer: i o tr August , 2001 

oA No.1.3/1999 I , 

H.R.Choudhary s/o late Shl-i Karia Ram Chaudhary r/o D-40, Chorou House, 
'I -

Saracir Patel Marg, Jaipur 
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•• Applicant 

Versus 

Union of In~i~ through -its Unaer Secretary to- Government 

'ct India, Telecom~ni~ations Department, Sanchar Bhawan, 

New Delhi. 

The' - Chairman, Telecom Commission, Sanchar Bhawan, New· 

Delhi: 

Chief General- Mcinager - (Telecow) Rajasthan Circle, 

Jaipur. 

-
General Manager (Telecom) Dii;trkt ,·Jaipur 

~ 

Shri M.Khan,' SD (Trunk) I O/c the General Mpnager, 

_-Telecornmunicatien Departroent, Jc;i.ipur 

Respondents 

Mr. Mahenora Shah, counsel for tQe ~ppl i cant -

·Mr. Vij~y-singh, proxy counsel for Mr. Bhanwar Bagri, counsel-for the 

_ responaents · 

CORAM: 

·Hcn'ble-Mr. S.K-.-Agarwal,· Juaicia1 Mewber 

Hon'ble Mr.A.P.Naarath, Adroinistrative Merober - . . . . 

ORDER 

Per Hon'bl_e Mr~ A.P.Nagrath, ·Adwinjstrative Merober 

This application has been filed unaer- Section 19 of the 

Adwinistrative Tribunals Act ,1 1985 prayjng for the reliefe as unaer:_-

n1 
I 

"th_e iinpugnea act icin of tfie re~pondente firstly in not 

releasing- the benefit_ of ·efficiency bar since 1994, in 

not a~cording prcrootion·to the applicant to the post of 

TES_ G:tou'p-B and - in not revising his pay scale from Rs. 

-~ 
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2000-3000 tO 2075-3500 may kinaly be aeclared illegal I 

invalia and the same may kindly be quashed and ·set as.ide 

ana the respondents be directed by appropriate order or 

airectic>n firstly to release the benefit of croseing 

efficiency bar due froro - 1994 onwards with all 

consequential benefits ana they be also airected to 

consider the case of applicant for his prorootion to the 

~ post of TES-"Group-B from the date on which his junior 

ii), 

person Mustaquadain Khan caroe to be proJI10ted vide order 

datea 3.5.1997 and the responaents be further dfrecte? 

to revise the pay scale of the petitioner from 2000-3000 

to 2075 to 3500 w.e.f. 1.1.1986 and 24% interest thereon 

from the aue date with all consequential benefits. 

awara the cost of the application, in _favour of the 

applicant • " 

2. It appears that the applicant had not been allowed to 

cross the efficiency bar since 1994 and also not given promotion to 
I 

the J;OSt of TES Group 'B.' because of a pending disciplinary case under 

Rule 14 of the CCS (CCA) Rules, 1965·. On conclusion of the prcceed~ngs 
I 

in the sa:id case, the applicant was exonerated of the charges levelled 

against hirr. 

3. From the -reply filed by the respc-ndents, we find that 

after his exon~ration, the applicant has been allowed to cross -the 

' efficiency bar _w.e.f. 1.1.95 ·at· the stage of Rs. 2300-2375. Further, 

for the applicant's regular proJPot ion to Group 'B' in the cadre of 

~s, his name has been recomrrenaea -fer - approyal of the competent 
i' - - - . - -

authority. It has also been stated that in the meantime the applicant 

-hls been prcrooted- loc~lly, pure.ly on- temporary basis t-o officiate in 
I 

the cadre cf TES Group 'B'. Learned counsel for the ·respondents 
j 
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submit tea that in' , vfew of theee de~elopmerits, th~ OA has becoJile 

in_fructuous. On' the other hand, the learned counse~ for the appl:icant 
-. 

whi-le .adJili.t~:irg ~he fac:ts ae·stated·by the oppoeite side, contenaea 

.that full relief as prayed for wculd ~aterialis~ only if the applicant 
. . 

· is actually promoted regularly to_ Group 'B' in· the cadre of TES from 

the date h:is junior· h~s been prorroted and the applicant granted all 

consequential benefits. The learriea counsel agreed,that this OA could 

, be- di~posed of with appropriate directions to tl:l:e respondents to grant 

the benefit of_regularproIPotion and all consequential bene~its Within 

stipulated tiIPe. The learned .ccunsel did not press before US the 

relief iri respect of rev~sing hi,s pay s~ale ·from Re,. 2000-:-3_000 to Rs. 

2075 to 3500 •. We are· also not inc'.l'ined to go into thc;it aspect of the 

rratter as' that matter has ·no direct bearing on the iriain . relief of 
- ., .· 

promotion, -as· sought .. bY the applicant. 'Ihis becomes a case of plural 
I n~ 
f .. remedies, Which can/be agitated through on~· 6A. 

/ 

4. In tt:1e, light of the above discuseion, we dispose of this' 

OA with_ a direction to the respond_e~ts to communicate the orders 

regarding regular promoti_on _of the applicant to the cadre 0f TES Group 

'B' froIP the date of proIPOtion of hie:_ immediate juri:i or, within two 
I " . ' . , 

·· · ronthe frbrn the date of this_ order. The appl :icant sh~ll be enti t lea tc 

all consecruential benefits including payment. of arrears becoJiling_ due 

on account of this promotion. No orqer as to costs. 

'~ 
(A.P.NAGRATH) 

Adro~ Member Judl~Mernber 
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